
3791    Appropriation (Vote     [ 13 MARCH 1959 ]   on Account) Bill, 1959  3792 
traffic, either goods or passenger, for the 
Railways to lift, and it is for consideration 
whether the Railways should undertake the 
construction of »ew  railway  lines  in  those  
aireas  or 
  

SHRI D. A. MIRZA (Madras): What •bout 
the unhealthy competition? 

SHRI J AG JI VAN RAM: I am not •ntering 
into the details of healthy or unhealthy 
competition. What I am suggesting is this that 
given a certain \ quantum of resources for the 
develop- j ment of transport in the country, 
whether it is rail or road, if one mode of 
transport is existing, it will not be desirable, it 
will not be to the national interest to develop 
another mode of transport in that area, whether 
it is road transport or whether it is rail transport 
I say that it should be applicable to both. Where 
road transport has developed, it will not be wise 
on the part of the Railways to construct a new 
line in that area. Sir, I don't think I am called 
upon  to say anything more. 

MR.  DEPUTY     CHAIRMAN:     The   \ 
question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the service of the financial year 1958-
59 for the purposes of Railways, as passed 
by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now take up clause by clause consideration. 

Clauses 2 and 3 and the Scheduled were 
added to the Bill. 

Clause 1, the Enacting Formula and the   
Title   were   added   to   the   Bill. 

SHRI JAGJIVAN RAM: Sir, I move:   I 

"That  the  Bill  be  returned." 

MR. DEPUTY CHAIRMAN: Motion 
moved : 

"That the Bill  be returned." 
SHRI AKBAR ALI KHAN (Andhra 

Pradesh): Sir, while accepting the proposition 
of the hon. Railway Minister that where there 
are facilities for traffic existing, new lines 
need not be constructed, I can say that there 
are many places where the new lines are 
required and where they will be paying. I 
hope the hon. Railway Minister will give 
attention to those lines. 

SHRI JAGJIVAN RAM: I say that the 
Planning Commission has laid down a 
criterion that where new industries are to be 
planned out by the Centre or by the States or 
where minerals are to be developed, priorities 
are to be determined for the construction of 
railways and I personally feel that where no 
mode of transport is available and there is 
enough chance of traffic developing, railway 
lines should be constructed. 

SHRI D. A. MIRZA: Let him have a-soft 
corner for the South. 

SHRI JAGJIVAN RAM: I have a whole 
corner for the  South. 

The 
MR.   DEPUTY     CHAIRMAN: 

question is : 
"That the Bill be returned." 

The motion was adopted. 
THE APPROPRIATION     (VOTE ON 

ACCOUNT)    BILL,    1959. 
THE MINISTER OF REVENUE «nv CIVIL 

EXPENDITURE (DR. B. GOPALA REDDI):  
Sir, I beg to move: 

"That the Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of India for the 
services of a part of the Financial year 
1959-60, as passed by the Lok Sabha, be 
taken into consideration." 
This  Bill  arises  out     of  a  sum   of I   Rs. 

145 crores voted by the Lok Sabha* 
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in accordance with the provisions of article 116 
of ' the Constitution, and Rs. 519 crores in 
respect of expenditure "charged" on -the 
Consolidated Fund of India as shown in the 
'Vote on Account' Statement circulated to the 
Hon. Members. As the House is aware, it is 
usual to seek the approval of Parliament for one 
month's supply pending the completion of the 
procedure for the voting of the Demands for 
Grants for the whole year and the passing of the 
connected Appropriation Bill. Accordingly 
provision has been made in the Bill to meet the 
estimated requirements for the month of April 
1959. These broadly represent 1/12 of the whole 
year's gross requirements as provided for in the 
Demands for Grants except in a few cases 
where the expenditure is not uniformly spread 
over the year and larger provision is required to 
meet the likely i payments next month. In para 
4 of j the Note to the Statement of *Vote on 
Account', the items where larger provision is 
required have been detailed with explanation of 
the reasons for the  additional   requirements. 

Sir, I move. 

MR. DEPUTY CHAIRMAN: Motion 
moved : 

"That the Bill to provide for the 
withdrawal of certain sums from and out 
of the Consolidated Fund of India for the 
services of a part of the financial year 
1959-60, as passed by the Lok Sabha, be 
taken into consideration." 

MR. DEPUTY CHAIRMAN: How many 
speakers want to speak on this? (After a 
pause) I have got 4 names. Two from Mr. 
Gupta's side. All right, ten to twelve minutes 
each. 

SHRI BHUPESH GUPTA (West Bengal): 
We will manage it. Sir, I rise to draw the 
attention of the Finance Ministry to the 
misuse of funds from the Consolidated and 
other Funds of the Government of India, 
misappropriation   of  such     Funds   in 
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connection with certain unholy purposes. I 
would give s. concrete example and I would 
like the Finance Ministry to enquire into this 
matter. 

An English evening daily began its 
publication in Calcutta on the 21st August 
1954. The name of the daily was the Free 
Lance. Now, this publication suddenly 
surprised everybody because all the other 
evening papers —the English evening 
papers—like the Star of India, Advance, Jai 
Hind and others had closed down. Therefore, 
people were surprised how this venture could 
come, from where the money came for these 
things etc. Some speculation went on. Some 
thought it was inspired by certain U.S. 
agencies, others thought that the money came 
from certain Missions or that the multi-
millionnaires gave loans etc. but nobody knew 
exactly where the money came from. I think 
the Blitz even before its publication, made a 
kind of forecast, speculation and all that as to 
its origin. This is the paper which ran till 
December 1957. In order to bring out this par-
ticular journal, a company was floated, a 
private limited company called the 'Progressive 
Publishers Limited" was floated and the paper 
was published under its aegis. A private 
limited company was suddenly floated with Rs. 
1 lakh. Then one Suresh Chandra Das became 
the Printer, Publisher and Editor of the paper. 
Mr. Suresh Chandra Das was at that time an 
obscure publisher and rv inter. He was 
connected with a press called 'Avinash Press' 
and also he was the Director of the General 
Printers and Publishers Private Limited, an 
obscure concern. That caused more surprise as 
to how an evening paper could be brought out 
under the aegis of a newly started company 
when others had gone into liquidation and how 
it could be undertaken by a person who had no 
locus standi practically. This is how it came. I 
have it now from the Assistant Editor of the 
paper. Shri Ashutosh Das—he was the Assis-
tant Editor—that this paper was actually 
sponsored by Rai Bahadur Sasadhar 
Majumdar, Deputy Director of the  Central  
Intelligence     Bureau, 
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Haldar, his Personal Assistant and some other 
people. I have got it —and I am stating it on 
the basis of a statement supplied to us by Mr. 
Ashutosh Das, a statement which is in writing 
and every page of which has been signed by 
him. This is the position. Then what happened? 
Then comes the financial part of it and the 
Finance Ministry should be interested. I think 
in the middle of June, 1954, Mr. Asutosh Das 
informs us, that he was approached by Mr. S. 
K. Haldar who said that the money would be 
forthcoming from the Government of India's 
Consolidated Fund, that it would be some fund 
which would not be subject to any auditor —
anything of that kind and that it would not be 
known. This was told to Mr. Asutosh Das who 
acted as the Assistant Editor of the paper. Then 
he also informed me that Rs. 8 lakhs had been 
deposited in the name of the Progressive 
Publishers Limited's accounts—the newly 
floated company—with the Llyods Bank in 
account number 26303. The money was 
deposited, Rs. 8 lakhs, taken from certain 
Government Funds, Home Ministry's perhaps, 
and deposited with the Llyod's Bank in the 
name of this particular company. And the 
paper came out. Many people, Sir, were 
associated with this paper. These people did 
not know that this paper had that kind of an 
origin. Some of the cor-Teispondenta were 
paid heavily. I have got here that one person 
was writing a column. "Weekly Spray" under 
the pen name "DDT" and he was being given 
Rs. 500. And many people started writing 
under pen names, and I have information from 
the same source that even Mr. Naba-gopal Das, 
a member of the ICS, wrote a column under 
the pen name of "Abhimanyu Bagchi." 

MR. DEPUTY CHAIRMAN: What is your 
authority for all these allegations? 

SHRI BHUPESH  GUPTA:      I have found 
it out, as I have said . . . 135 RSD—4. 
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DEPUTY CHAIRMAN:     Have you got 
anything in writing? 

SHRI BHUPESH GUPTA: I have it, but . . . 

MR. DEPUTY CHAIRMAN: Order, order. 
You are making very serious allegations. 
What is your authority? You should take full 
responsibility for what you say. 

SHRI BHUPESH GUPTA: I am taking full 
responsibility and I am asking them to 
enquire. 

MR. DEPUTY CHAIRMAN: Have you 
written to them to enquire? 

SHRI BHUPESH GUPTA: Why should I 
write? 

MR. DEPUTY CHAIRMAN: I cannot 
allow such allegations to be made on the floor 
of the House. 

SHRI BHUPESH GUPTA: Sir, I have a 
right to . . . 

MR. DEPUTY CHAIRMAN: It has nothing 
to do with the Finance Bill. 

SHRI BHUPESH GUPTA: Yes, because 
these funds come from the ... 

MR. DEPUTY CHAIRMAN: Order, order.   
I cannot allow this. 

SHRI BHUPESH GUPTA; For this anti-
Communist paper . . . 

MR. DEPUTY CHAIRMAN: Have you got 
anything in writing to show that these officers 
concerned were involved in it? 

SHRI BHUPESH GUPTA: You leave out 
the officers, if you like. 

MR. DEPUTY CHAIRMAN: You have 
made serious allegations. If you have 
anything in writing, place it on  the  Table  of  
the  House. 

SHRI BHUPESH GUPTA: I will not place 
it. I may give it to the Finance Minister. 
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MR. DEPUTY CHAIRMAN: I am not 

allowing such allegations against persons who 
are not here. 

SHRI BHUPESH GUPTA: But the 
Government is here. You leave out the names, 
if you don't like • • • 

MR. DEPUTY CHAIRMAN: Not a 
question of my liking. As a responsible 
Member of Parliament, you should take full 
responsibility. 

SHRI BHUPESH GUPTA: I say I do. 

MR. DEPUTY CHAIRMAN: Have vou 
anything in writing to show that they were 
involved in all these things? 

SHRI BHUPESH GUPTA: Do you think  I   
should  get  it  in   writing? 

MR. DEPUTY CHAIRMAN: Yes, you 
ought to. 

SHRI BHUPESH GUPTA: Yes, I have. 

MR. DEPUTY CHAIRMAN: Members of 
Parliament should satisfy themselves and they 
should write to the Government to verify 
these things before they make allegations like 
this. 

SHRI BHUPESH GUPTA: I have satisfied 
myself. 

MR. DEPUTY CHAIRMAN: I am sorry. I 
cannot allow these things to go. 

SHRI BHUPESH GUPTA: I may not 
mention names; but it is my privilege to   .   .   
. 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Sir, on a point of order, if the hon. Member is 
prepared to make any written allegation, he 
should be able to place it on the Table of the 
House. 

SHRI BHUPESH GUPTA; Contact Mr. Das 
and get the allegations from him in writing. 

MR. DEPUTY CHAIRMAN: Have you got 
anything in writing from that gentleman? 

SHRI BHUPESH GUPTA: I have; but I will 
not place it on the Table. I will certainly pass 
it on to him. 

MR- DEPUTY CHAIRMAN: Mr. Bhupesh 
Gupta, you are a Member of Parliament and 
the freedom of speech here should not be 
abused. Before making such allegations, an 
hon. Member should satisfy himself that these 
are facts, that they are true. 

SHRI BHUPESH GUPTA: I beg of you to  
understand  my position. 

MR. DEPUTY CHAIRMAN: I understand 
it fully. Have you got anything in writing? 

SHRI BHUPESH GUPTA; Whatever I have 
said I am saying on the . . . 

MR. DEPUTY CHAIRMAN: I am not  
going  to  allow  such  things. 

SHRI BHUPESH GUPTA: I will not 
mention any names. 

MR. DEPUTY CHAIRMAN: It is a very 
serious matter. You have made allegations 
and people have no remedy against allegations 
made jn Parliament. 

SHRI BHUPESH GUPTA: I know, but 
when I spoke about Mr. Mathai— and that is 
before the enquiry committee now—you did 
not ask me at that time to produce things in 
writing. Did you ask me? Why didn't you ask 
me? Why? Therefore, please understand it, 
kindly understand me. 

SHRI D. A. MIRZA (Madras): Sir, let his 
remarks be expunged. Or let him withdraw 
these remarks. 

SHRI BHUPESH GUPTA: Why? What am 
I asking? You are right, Sir, in asking me if I 
have been satisfied I say I have been satisfied. 
Him I may not be able to satisfy. 

MR. DEPUTY CHAIRMAN: You should 
write to the Government and ask them to 
enquire. And if you get no proper reply, then 
you can raise it here. 
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SHRI BHUPESH GUPTA: It is for me to 

write to the Government or not to.   What I 
have been submitting . . . 

MR. DEPUTY CHAIRMAN: Have you 
satisfied yourself? 

SHRI BHUPESH GUPTA: Do you think I 
am telling a lie here? 

MR. DEPUTY CHAIRMAN: I don't know. 

SHRI BHUPESH GUPTA: It is my 
privilege and I say I am convinced. I and my 
party have satisfied ourselves as far as 
possible. 

MR. DEPUTY CHAIRMAN: Produce 
something in writing before such allegations 
are made. 

SHRI M. GOVINDA REDDY (Mysore): It 
is not enough if he is convinced.   We are not 
here to   ... 

SHRI BHUPESH GUPTA: Is this a bar?   I 
am trying to convince you. 

MR. DEPUTY CHAIRMAN: These 
allegations against people who are not here to 
defend themselves I cannot allow. 

SHRI BHUPESH GUPTA: Did Mir. Feroze 
Gandhi produce everything in writing when 
he made allegations against Bharat Insurance 
or against Mundhra? I would like to know 
why this treatment against me. If you don't 
like it, I can understand the position. I will not 
quarrel over it. I will pass this on to the 
Government, I will do it. 

MR. DEPUTY CHAIRMAN: Please do 
pass it  on. 

SHRI BHUPESH GUPTA; Cut out the 
names. I will not name anybody. Well, money 
in this venture has been spent like water. 
Correspondents—I will not name them as you 
have said so—were paid heavily, and they 
were writing under pen names, against the 
Communists. The paper did not succeed. But 
what is important for the hon. Finance 
Minister 

to know is that—and it is of public interest—
some of the funds are still there and that 
should be recovered. They have been shifted 
to certain other accounts with the Lloyd's 
Bank—account No. 26480. I have satisfied 
myself about the account in the Lloyd's Bank. 
The company has gone into liquidation, this 
newly started one, the Progressive Publishers 
Limited. But according to my information and 
according to the written statement made to us 
by a member of the staff, by the Assistant 
Editor of the paper, the funds actually belong 
to the Government and the Government 
should, therefore, take care. The liquidator, I 
am told, has absconded. That also the Govern-
ment should take note. This person, whose 
name I will not mention, is absconding. 

DR. B. GOPALA REDDI:      Why? Why   
is  he  absconding? 

.SHRI BHUPESH GUPTA: I am told he has 
misappropriated some of the funds. 

Now, Sir, you asked me whether the 
attention of the Government has been drawn to 
this. I have also information, Sir, that the 
attention of Government has been drawn by 
other people to this matter. It is not for me to 
tell you what has been the result of what the 
other people have been doing. My point here is 
this. Certain funds are there and the Treasury 
Benches should take care of these funds. For 
instance, even in this Budget, you find a sum 
of Rs. 1,16,00,000 has been provided for the 
Central Intelligence Bureau, out of which a 
sum of Rs. 20 lakhs has been provided for 
some secret ser-„vice. Whatever that may be, I 
am not concerned. But these accounts should 
be properly checked. My information is that 
money was obtained by these people for 
running a paper to counter the influence of the 
Communist Party and a large part of it was 
misappropriated, in the hope that these funds 
will not be open to audit, in the hope that they 
are secret funds,  in  the  hope     that the 
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iCommittee   will      notf  be able to go 
into them,    or some such thing. 

It is for you to consider. I am not upset 
by any anti-Communism of that sort, 
because many others have done it in the 
past and they have not been able to 
succeed. My point is this: Is it permissible 
for the Government or for the Central 
Intelligence Bureau or for its officers to 
embark upon such kind of a venture of 
bringing out a paper and. investing funds 
allocated to the Home Ministry and the 
Central Intelligence Bureau? That is my 
point. You consider and if you think it is 
right, do it by all means, but if you think 
it is wrong, then you should really look 
into the matter. I can only say this since 
you have very strong views In. this 
matter; otherwise, I could Have given you 
more details and personally I am prepared 
to show this thing that I have go^t but I 
will not bring it up here at this stage. Let 
things be enquired into. I am not saying 
that everything that has been 
communicated to me is absolutely right. 
All that I am saying is that since a serious 
thing has been brought to your notice, 
enquire into it. Myself, my colleagues in 
the other House and my colleagues in the 
Bengal Assembly have decided to bring 
the facts to the notice of the Government 
and that is why I brought it up. Hon. 
Members want proof. In that case, I will 
have to go to the Supreme Court to prove 
it. That is not the way. 

MR. DEPUTY CHAIRMAN: You can 
write to the Government. If they do not 
reply, then you will be right in raising it 
here. 

SHRI BHUPESH GUPTA: I do not 
think it is always right. Sometimes we do 
and sometimes we do not. In this matter, 
we brought it to your notice. 

MR. DEPUTY CHAIRMAN: As a 
responsible   Member   of    Parliament, 

you   ought   to  write  to  the  Govern-
ment. 

SHRI BHUPESH GUPTA:  I do not 
know whether Mr. Chacko is being asked 
to write to the Government in Kerala. I do 
not see him writing any letter. Anyway, I 
will consider it to be a suggestion. I 
object strongly to this that such funds 
should be utilised for such unholy 
purposes. It is a waste. The fund is 
allowed to be misappropriated and these 
people play ducks and drakes. The 
Deputy Director has retired. He is out of 
reach. He retired in 1957 August, the Rai 
Bahadur I mentioned. He has retired but 
the others are there. Enquire into the 
matter and let us know what the position 
is. If it is found that I am wrong, I will 
admit my mistake but I tell you that I am 
saying all this on the basis of a written 
statement. We are satisfied but we have 
no means of direct enquiry all through. 
Anyway, you will be glad to hear that this 
paper could not run and had to be closed 
down in 1957. The Calcutta people 
thought that that kind of people would not 
do. There was a lot of wastage of public 
funds. 

MR. DEPUTY CHAIRMAN; That is 
past history. 

SHRI BHUPESH GUPTA: Yes, but 
money is still there. History is past but 
money is still there. I would ask the 
Government to look into the matter and 
get at the money. The liquidator, I am 
told, has absconded. I wanted to say 
another thing but since you are very 
strong on that, I shall not. I would have, if 
you had asked me in your Chamber, 
shown it to you. 

I would like to draw the attention of 
the Government to I.P.A. Publication of 
March 9, which contains sensational 
details about criminal and irregular 
transactions with regard to the disposal of 
vast evacuee lands in Punjab. These 
things have been compiled in the report 
of the special investigation conducted by 
Shri P. C. Chaudhuri,  I.C.S.      The 
investigation 
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which was conducted at the initiative of 
the Union Government—please note 
this—was with regard to land trans-
actions covering twenty lakh acres. Out 
of this, fradulent deals covered over one 
lakh acres and the total amount involved 
was estimated to be four to five crores. 
The publication goes on to say, 

"It is understood that a number of 
high officials are implicated in this 
transaction.   ..." 

I am reading it out,  Sir— 

"___prominent among them being 
Dr. M. S. Randhawa, I.C.S., now the 
Vice-Chairman of the Indian Council 
of Agricultural Research, Mr. Tarlok 
Singh, I.C.S., at present Joint Secretary 
of the Planning Commission." 

This is what has appeared in the Press 
on the basis of the Report and I would 
like to ask the Government what is being 
done about it because money is wasted 
that way. 

I would now draw the attention of the 
Government to another factor. 
Government is insisting on the collection 
of a betterment levy from the Punjab 
people as a result of which firing had 
taken place and many people had been 
killed. Now, in the name of betterment 
levy and in the name of attachment of 
property, robbery *is taking place. The 
peasants' houses are being looted, 
plundered and the belongings of peasant 
women, their ornaments and things like 
that are being taken away by force. Mr. 
Gopalan was nearly beaten. 

MR. DEPUTY CHAIRMAN: That is 
for the Punjab Assembly. 

SHRI BHUPESH GUPTA: I hope, Sir, 
Government would intervene in that 
situation. 

MR. DEPUTY CHAIRMAN: Law and 
order is a St. te subject. 

SHRI atiUfEiSH GUPTA: Yes only when 
it is not Kerala. 

I would request the Government to 
intervene in this matter because they say 
that this thing is being done under the 
instructions of the Central Government. I 
understand the Bill to replace the 
Betterment Levy Ordinance will come up 
before the Assembly on the 21st of this 
month. The Central Government should 
intervene before that date, hold an all-
parties conference to discuss this matter 
so that necessary changes and 
modifications may be made in order to 
bring about a peaceful settlement of the 
problem. It is a very serious situation and 
the entire economy is affected. I hope the 
Government will intervene. 

Now, Sir, my last point. In this House, 
with you in the Chair, I made certain, 
well, you may call them allegations or 
charges against a certain officer, the 
Special Assistant. We were Informed in 
the other House that certain investigation 
had been started officially. I do not know 
how the investigation is progressing. I 
regret, Sir, that no Minister has made a 
statement here. We are adjourning now 
and we do not know what progress has 
been made in that affair. Since the matter 
originated in this House, a statement 
could have been made as to the progress 
of the investigation. All I would ask is 
this. I insisted on a judicial enquiry and I 
am more than ever convinced now that 
there is a case for judicial enquiry. In this 
connection, Sir, I would ask you to take 
note of the fact that very powerful 
influences are throwing their weight 
about to frustrate the official enquiry and 
prevent a judicial enquiry. I have 
information that when this Special 
Assistant arrived here, the Secretary-
General of the External Affairs Ministry 
was the first caller on him. I have also 
information that this gentleman, the 
Special Assistant, after arriving here, met 
along with Mr. G. D. Birla, the Finance 
Minister.      I would   like   to 
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false. Similarly, various other people are 
pulling their wires. In the interests of the 
country, I would, request the Government 
to take necessary steps so that influences, 
power of wealth, are not harnessed, 
pressed into service against a proper 
judicial enquiry or even an enquiry by an 
officer. I have nothing against the 
particular officer who is enquiring into it 
but it is important as to how we set about 
this matter of enquiry. It seems that power 
of wealth, privilege, connections, big 
money, are all ranged against us, 
Members on this side of the House and 
that side of the House, to frustrate a 
proper enquiry which may make startling 
revelations befors the country from which 
we all shall profit. I am not going into it 
any more I hope, as we are adjourning 
now, Government will take necessary 
steps to prevent interference with the 
enquiry and also prevent the big forces 
being utilised, being mobilised, in order 
to frustrate this enquiry now and a judicial 
enquiry later on. I wish a judicial enquiry 
had been ordered where much of these 
tilings could have been brought to light. 

Thank you, Sir. 

SHRI N. M. LINGAM (Madras): Mr. 
Deputy Chairman, this is hardly the 
occasion for any detailed examination or 
scrutiny of any major financial or 
economic problem especially after the 
Budget debate we have had recently a 
few days ago. However, I would like to 
avail of this occasion to bring to the 
notice of the Government the hardships 
experienced by certain sectors of the tea 
industry. Sir, the House will recall that 
when we were discussing the Tea Excise 
Duties (Amendment) Bill, the hon. Minis-
ter's attention was invited to the plight of 
common tea producers. It was explained 
then that the relief Government sought to 
give to these growers under that Bill was 
small and that if that sector of the 
industry was to be rehabilitated, 
Government should   be   liberal   in   
their     aid. 

The hon. Minister of State for 4 P.M.    
Finance was pleased to    say then  that    
the    Government were watching the 
situation and that they  would  not   
hesitate  to   extend relief  if  relief was  
really  necessary. Sir, in the Budget 
proposals the Government have    come    
forward    with some measure       of   
relief.     Having divided Zone No. Ill into 
two Zones, III-A and ni-B, in one of the 
Zones they  have  reduced  the  excise    
duty from  10 nP to 8 nP per pound    At 
the same time they have reduced the 
export duty on tea from 26  uP     to 24 nP 
per pound.   This is greatly to be 
welcomed because in effect it does give 
relief to the extent of 4 nP per pound of 
tea.   Welcome as this is, it does  not help  
certain  sectors  of the industry.     As I 
pointed out on     the last  occasion,  in  
certain regions,  especially in the Nilgiris, 
small growers are mixed up with the big 
ones with the result that the small growers 
have to pay the higher duty which the big 
growers have to pay.   Sir, it is three or 
four months since the Government have 
been seized of the problem and although 
they    have    come    forward with some 
measure of relief, it does not really solve    
the problem of the small   grower.   Sir,    I    
would    once aga'n invite the attention of 
the Government to the existence of this 
problem  which  is  affecting    the    small 
producers.   He has, as I pointed out on 
another occasion, to pay 5 nP more per  
pound of    tea    for    which    his 
neighbour has  to    pay    only    3  nP. 
There is  a  difference of    5 nP    per 
pound and for a peasant producer to lose 
at the rate of 5 nP per pound is really a big 
hardship because he does not export   tea   
and   in   the   internal   market   his   tea   
is   not   in   a competitive position.     Sir, 
I   understood that there was some    
difficulty in evolving a formula by which 
this small class of common tea producers 
could be given relief but I feel that the 
difficulty in evolving a    formula should 
not stand in the way of relief being given 
if the Government is convinced that relief 
is necessary and I 
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do hope that before long some tangible 
measure of relief would be forthcoming. 

Sir. I have another point to make. In the 
Budget proposals no mention was made 
about our financial transactions with 
Pakistan. As early as 1953 when the hon. 
Mr. Deshmukh was Finance Minister, he 
took credit for a sum of Rs. 9 crores as the 
first instalment of partition debt of 
Pakistan. We know that the partition debt 
amounted to Rs. 300 crores. There were 
other outstanding issues also. For 
instance, for the supply of canal waters, 
Pakistan owes us several lakhs of rupees. 
I refer only to the undisputed claims. 
Then there are the disputed claims. 
Possibly, .there are other financial issues 
also to be settled with Pakistan and it is 
surprising that there was no mention at all 
about it, either about the steps that the 
Government have taken or they con-
template taking for settling these 
outstanding financial issues with Pakistan. 
Sir, it is a matter of urgent importance. In 
the interests of smooth settlement of the 
partition problems we agreed to these 
arrangements by, what may be called, the 
rule of thumb method. In fact, we have 
been very generous to Pakistan when we 
agreed to pay the debt of the composite 
country, undivided India, at the time of 
partition, and now even after the lapse of 
so many years we have not been receiving 
what is legitimately due to us. I hope the 
hon. Minister will throw some light as to 
what the Government propose to do in 
this matter. 
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SHRI AMOLAKH CHAND (Uttar Pradesh): 
Mr. Deputy Chairman, it is usually the custom 
not to discuss at length the "Vote on Account" 
which is only for one month, but if you look 
into the Appropriation Bill, you will find that 
it is not one-twelfth of the whole Budget. 
Probably, the reason would be that now they 
want to pay some loans and some amounts 
which would be due in the month of April, 
and for that provision has been made. 

I would not like to go into the figures at this 
moment, but I would resort to that at a later 
stage when the whole Appropriation Bill 
comes. But there are some things which are 
necessary for the existence of human beings, 
and I would like to draw the attention of the 
Finance Minister to them. I would have been 
happier if the Health Minister had also been 
here, because what we usually find is that, 
when we go out of the big cities, even in small 
cities, we cannot get pure drinking water. This 
is a need on which I need not lay more 
emphasis. I hope every section of the House 
will agree that it is the duty of the Central 
Government as well as of the State Gov-
ernments—because the Central Government 
cannot function without the help of the State 
Governments—to provide at least pure 
drinking water to the citizens of this great 
Republic. 

Now, Sir, if you look to the health of the 
people, the incidence of T.B., in certain 
sections, is on the increase. In regard to 
malaria, although it has been said to be 
controlled by the malaria section, still during 
our recent tour of Bihar, we found mosquitoes 
everywhere. And the funniest thing was when 
we were in Dbanbad, in the new Jagjivan 
Nagar, we found, when we reached there at 
about two o'clock in the night—and there 
were no mosquito nets—that it was 
impossible to sleep there. When we wanted to 
know why anti-malaria action had not been 
taken there, we were told that the mosquitoes 
were now immune to D.D.T. Now, this is a 
point which the Health Ministry should look 
into. 

Now, take the case of leprosy. You will find 
so many people moving: about at every 
station, in every place, with leprosy. Nothing 
is being done. We are talking about big 
plants— Durgapur, Rourkela, Bhilai, etc. But 
we neglect at the same time these persons who 
are suffering from leprosy, small-pox, T.B. 
and other things. Now, Sir, there are great 
doubts whether health should be in charge of 
the Government of India or not.     I   would   
not   enter   into that 
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question, because here also the agency is 
used by the States. But I think that, when 
there is a Health Ministry, it is the duty of 
that Ministry to look to the supply of 
good drinking water, good sanitation and 
measures to combat leprosy, T.B., small-
pox, etc. 

Now, Sir, leaving the Health Ministry, I 
would like to say something about the 
new tax, about which much agitation is 
going on. I refer to the increased tax on 
diesel oil. When this was increased two 
years back by the ex-Finance Minister, 
Shri T. T. Krishnamachari, I was one of 
those— when I spoke on it—who said 
that there was reason to increase this duty 
on diesel oil. And the argument which I 
then thought of but did not advance was 
that we were now having more vehicles 
run on diesel oil. Now, we find that there 
is competition between rail and road and 
we find that diesel oil has practically 
replaced petrol. On petrol the duty is 
really high. But then it is a matter of 
luxury for those persons who can afford 
big cars. As far as diesel oil is concerned, 
there should be a ratio between the petrol 
price and the diesel oil price. In this trade 
of trucks and buses there is a handicap for 
those persons who are running their old 
trucks and passenger buses on petrol. 
Those persons who are running their 
vehicles on diesel oil get a premium over 
those persons who are using petrol. 
Therefore, it is but reasonable and proper 
that, when we want to nationalise road 
transport and when we think in terms of 
nationalisation, it is necessary that the 
persons who are carrying on this trade 
should be at a par. The passenger or the 
person who gives his load to be carried 
pays the same amount for the buses run 
on petrol or diesel oil. Now, when there is 
this disparity in taxation it is but proper 
that there should be increased taxation on 
diesel oil. 

Now, Sir, another thing to which I would 
like to draw the attention of j 

xne non. minister is income-iax. AS far as 
we know, the arrears of income-tax today 
are to the tune of Rs. 278 crores . . . 

DR. B. GOPALA REDDI:  It is   not so 
much as that. 

SHRI AMOLAKH CHAND: What are 
the effective arrears? 

DR. B. GOPALA REDDI; It is about 
Rs. 170 crores or Rs. 180 crores. 

SHRI AMOLAKH CHAND: All right. 
Let us assume the figure to be Rs. 178 
crores, although as far as my information 
goes, and the information which was 
supplied during questions and answers 
goes, it was to the tune of Rs. 278 crores. 
But I will take it as even Rs. 178 crores. 
Now, why should this amount, which is 
due to the State, be in the hands of those 
persons who have to pay this amount? 
There is something inherently defective in 
the system of realisation of income-tax. I 
have tried to find out as to what the 
reason is. The reason is very simple. 
Those persons who have to pay more 
income-tax move applications for ad-
journment. They say, our accounts are not 
ready, this and that, and the amount 
which they have to pay to the Gov-
ernment, they take out from their 
accounts. They deposit it somewhere else 
and get interest on it and evade paying 
income-tax at the proper time. Therefore, 
where the small earners... (Time bell 
rings). If you will permit me 4 or 5 
minutes . . . 

MR. DEPUTY CHAIRMAN: Not 4 or 
5 minutes.   Just finish this sentence. 

SHRI AMOLAKH CHAND: If the 
income-tax authorities, when they send a 
demand notice, also make it compulsory, 
in those cases where there are arrears, to 
deposit the previous arrears, I think much 
money can be realised. 

Sir, I would like to draw the attention 
of the hon. Minister to the low income 
group housing scheme, because that is a 
matter which does trouble people. Under 
the system for the disbursement of loans, 
if you want    to 
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construct a house of    Rs.  10,000    or Rs.   
11,000,  the  Government gives    a loan of Rs.  
8,000.   In actual practice in the same financial 
year nobody can get more than Rs. 3,000 or Rs. 
3,500 out of that Rs. 8,000.   I would like to 
bring to the notice of the hon. Minister that the 
Budget is passed by   the 30th of April but the 
State Governments who have to disburse the 
money get  the  information  that    so    much 
money has been allotted to them some time in 
the month of October or November.     
Thereafter, the first   instalment is paid by the 
State Government in the month of January or 
even in the month of February.     The Finance 
Minister  is just smiling, but what I am telling 
him is from personal experience.   I happen to 
be one of the secretaries  of  a  co-operative  
society. We got the first instalment for seven 
houses in the last week of January.   If we finish 
the construction of the plinth, then we will get 
the second    instalment by the 31st of March, 
and thereafter the third instalment of the loan 
will be received some time in October 1959.   
This is a point on which I say that if you want to 
help the people who want to make houses for 
themselves, then help them properly.   That is  
what I want to say.   You should give  the  
money  in such  instalments that they may be 
abfe to utilise it. 

DR. B. GOPALAREDDI: Sir, when I i 
presented the Vote on Account Bill, I thought 
that there would not be much of a discussion, 
because it is an innocuous Bill. The House is 
prepared to sanction the entire expenditure, but 
we only wanted l|12th of the expenditure for the 
month of April, and I thought that when the full 
Appropriation Bill comes, hon. Members will 
take that opportunity of discussing the entire 
expenditure of the Government. But anyway my 
good friend, my indefatigable friend, Mr. 
Bhupesh Gupta, has sprung a complete surprise 
on the Finance Ministry on this occasion. 

SHRI BHUPESH GUPTA: That was not my 
intention. I asked the Deputy Home Minister 
to ask the Home Minister to be present or 
herself to be 

present today. It was not my intention to 
spring a surprise on the Government. 

DR. B. GOPALA REDDI: Had he told 
either the Finance Minister or myself, we 
would have seen that some of them were 
present. But he did not give the intimation. 

MR. DEPUTY CHAIRMAN: It was not 
concerned with the Budget. It was about 
something which happened in 1957, about 
officers who had retired. 

SHRI BHUPESH GUPTA: According to 
my information they are still there. It is for 
him to find out. 

DR. B. GOPALA REDDI: He had certain 
information. I do not know how long ago he 
got that information and whether it is a recent 
or it is an old information. If it is an old in-
formation, he could have elicited further 
information by putting questions to the Home 
Minister directly, and on the information 
supplied he could have come forward with his 
plea here on this occasion. But neither the 
Home Ministry nor the Finance Ministry was 
kept aware of the situation at any time, and 
therefore, Sir, I say that it has come to us as a 
surprise .  .  . 

MR. DEPUTY CHAIRMAN: That is one 
of his particular tactics. 

SHRI BHUPESH GUPTA: Sir, please do not 
say that. I have said that I have brought it to 
the notice of the Government. Let 
Government enquire and satisfy themselves. 
You can understand the position, Sir. An 
Assistant Editor who works in su^h a paper 
says such things. Naturally, I must satisfy 
myself whether he admits it.   It is now for 
you   .   ,   . 

DR. B. GOPALA REDDI: Anyway there 
are many opportunities for the hon. Member 
to press this point if he is keen on it, because 
he is after all entitled to put questions     and   
then 
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the entire appropriation. Anyway, Sir, 
our Ministry is not aware of any of these 
things or the details which he has given. 
It is a complete surprise to us and, there-
fore, I am unable to give him an 
assurance as to whether we would take it 
as a complete truth and therefore  order  
an  investigation . . . 

SHRI BHUPESH GUPTA: All that I 
want is that you should look into it. I am 
not! saying that you should take it as 
complete truth. I believe what I stated, on 
the face of it, to be correct. I would like 
to share my information with you on this 
matter so that the truth could be arrived 
at. I am not saying that you should take it 
as the truth. 

DR. B. GOPALA REDDI: Then, Sir, 
he has again raised this question of Trust 
and pleaded again for a judicial  enquiry. 

SHRI BHUPESH GUPTA: Not Trust, 
but the person and his conduct. 

DR. B. GOPALA REDDI: I think the 
matter has been dealt with in great detail 
by the Prime Minister himself, and I have 
nothing more to add to that. I think my 
friend must have a little patience and 
await the enquiry report which will be 
referred to the Finance Minister and the 
Auditor General. I think that must satisfy 
him completely instead of his raking it up 
again and again and demanding a judicial 
enquiry. 

SHRI BHUPESH GUPTA: I have not 
said that. As today we are adjourning, I 
thought I should draw the attention of the 
House to certain other moves to frustrate 
it. 

DR. B. GOPALA REDDI: Nobody is 
anxious to protect anybody if he is found 
guilty of things like that. Certainly, we 
are reassembling in April and we would 
have ample opportunities of eliciting 
information with regard to further 
proceedings, enquiry 

etc. Simply because we are adjourning it 
does not mean that he is not going to 
have an opportunity of knowing what has 
happened to the enquiry. It is too 
premature. The report has not come to 
the Finance Minister or the Auditor 
General. The enquiry is going on, and to 
say that something is happening and that 
somebody has called on somebody . . . 

SHRI BHUPESH GUPTA: The hon. 
Minister is talking about the Auditor 
General   .   .   . 

SHRI D. A. MIRZAi We do not want 
his running commentaries. 

SHRI BHUPESH GUPTA: Then what 
do you want? Stopping commentaries?    
All right. 

DR. B. GOPALA REDDI: Then Sir, he 
referred to the law and order situation in 
the Punjab. We see in the papers that 
there is some little agitation with regard 
to the betterment levy. I do not know who 
is responsible for it, but the Government 
want some money and they are levying 
this. This has been done in other States 
also. It is entirely a matter for the Punjab 
Ministry to deal with the situation as it 
arises. I think the Gqvernment of India 
need not call a Round Table Conference, 
bring all the parties together and get some 
settlement in that way. The Punjab 
Government is capable of dealing with 
the situation as it arises. 

Sir, Mr. Lingam has again raised this 
question of tea on this occasion. Due to 
the persistent demands made by various 
sections of the House and also outside we 
have given certain reliefs to certain teas. 
As I said on the last occasion, we are 
watching the situation and if further relief 
is needed, certainly we shall consider the 
matter. But just now I feel that whatever 
relief we have given with regard to 
exports and with regard to those high 
class teas is sufficient for the time being. 
But Mr. Lingam has raised a difficult 
issue altogether.    In 
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the Nilgiris there are good and common teas 
side by side, and he wants certain relief to be 
given to these common teas. That is a matter 
which has to bei looked into very carefully. 
We have already referred the matter to the 
Collector of Central Excise, Madras, and if 
necessary, I will go into the question in 
greater detail and see whether 
administratively it is feasible to give relief to 
the common teas when they are side by side 
with the quality teas. Therefore, it is a 
difficult administrative matter and we will 
certainly look into it. 

With regard to the Pakistan affair again, we 
have given in the Explanatory Memorandum, 
page 78, that Rs. 300 crores are due from 
Pakistan. Sometime ago, in April 1957, there 
was a meeting at official level and it was 
promised that after the Finance Minister of 
Pakistan returned from Dacca—sometime in 
1957—he would intimate this Government 
whether the Finance Ministers could meet. But 
we have not heard anything since then, and 1J 
years have passed. These issues are still there 
and we are sorry that we could not come to an 
agreement so far on these matters. I do not 
know whether anything can be done now, in 
the present situation in Pakistan when there is 
no responsible Government and when there is 
the President's rule or whatever rule it is 
called. Therefore, we will have to wait in 
patience to see whether at some later date, we 
could come to some settlement on these 
outstanding issues. Of coursft, it is true that a 
large sum of money is still under dispute and 
we are unable to come to any understanding 
on this matter just now. 

Mr. Niranjan Singh has referred to the 
dacoit menace in Madhya Pradesh. I am sure 
the Madhya Pradesh Government and also the 
Rajasthan Government and other 
Governments who are concerned with this 
matter are dealing with the question very 
effectively. 

SHRI P. D. HIMATSINGKA (West 
Bengal): They are not dealing effectively. 

DR. B. GOPALA REDDI: But they have 
arrested five hundred odd people according to 
him. Of course, yet there are other people at 
large. It is a very difficult question and I am 
sure the State Governments are dealing with 
the question as best as they can. 

SHRI JASWANT SINGH (Rajasthan) : It is 
increasing day by day and they are not doing 
anything adequately  and efficiently. 

DR. B. GOPALA REDDI: I am not quite 
prepared to accept that they are not alive to 
the issues and that they are not dealing with 
the matter as effectively as they can. They are 
trying to do what they can, but in spite of that, 
these dacoits are at large, and, of course, we 
will have to see what else could be done or 
what other steps should be taken to meet the 
menace. I do not know whether the hon. 
Member has any particular suggestions to 
make so that we can forward them to the State 
Governments concerned. 

SHRI NIRANJAN SINGH: You can depute 
the military there  

DR. B. GOPALA REDDI: What will they 
do? They come overnight; tbey take some 
dacoits. Some abscond. What can the military 
do? I do not think it is the duty of the military 
to maintain law and order or meet a situation 
like that. 

DR. W. S. BARLINGAY (Bombay): 
Martial law in Madhya Pradesh? 

MR. DEPUTY CHAIRMAN: Let him 
finish. 

DR. B. GOPALA REDDI:   I do not 
think we can declare an emergency and have 
martial law there because there are a few 
dacoits abroad. Again, with regard to 
irrigation also, both the Central Government 
and the Planning Commission and    the State 
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keenly alive to the need for irrigation—lift 
irrigation, minor irrigation, major irrigation 
and all that. Whatever money can be made 
available is being made available to the State 
Governments for irrigation purposes. 

Mr. Amolakh Chand has discussed about 
health matters. The Health Minister here in 
the Government of India is not the Health 
Minister for all the States. 

THE MINISTER OF HEALTH (SHRI D. P. 
KARMARKAR) :  He is not. 

DR. B. GOPALA REDDI: I know, Sir. I 
have been connected with State Governments. 
The Health Minister here is to stimulate 
certain researches, afford certain facilities and 
do things like that, and he is not the Health 
Minister for Andhra Pradesh or West Bengal 
or U.P. or Bihar. I do not think the Health 
Minister can function in that manner. It is 
entirely the State Government . . . 

SHRI AMOLAKH CHAND: May I 
interrupt the hon. Minister because the Health 
Minister is also there? Again, in the scheme 
of things of the Government of India, have 
they included * this scheme for drinking 
water supply? 

DR. B. GOPALA REDDI: I am aware, Sir, 
that the Health Ministry is making available 
large sums of money for drinking water 
supply schemes for the various municipalities, 
panchayats and all that. But they have certain 
priorities and they are to go according to the 
priorities. Because of the limitation of finance, 
they cannot undertake water supply schemes 
for all the villages and panchayats 
simultaneously. Therefore, they are doing 
their best. If in certain places they are not able 
to get potable water-supply, I think those 
people have to wait. 

DR. W. S. BARLINGAY: Our difficulty is 
that the Finance Ministry is not helping the 
Health Ministry. 

SHRI D. P. KARMARKAR: The Finance 
Ministry is doing its best, but it has its 
limitations also. 

DR. B. GOPALA REDDI: I am very happy 
that Shri Amolakh Chand has fully supported 
our levy on die-sel oil. I must express my 
thanks to him for having fully supported our 
proposal. With regard to income-tax arrears 
which has been referred to so many times, we 
are also doing our best to see that there are no 
arrears. But there are so many reasons and so 
many stay orders and writ petitions, and the 
matter is rather difficult, and all the Commis-
sioners have been asked to realise the money 
as much as possible within the . . . 

SHRI P. D. HIMATSINGKA: Lot of them. 

DR. B. GOPALA REDDI: Effective arrears 
are Rs. 170 crores out of Rs.  280 crores. 

DR. W. S. BARLINGAY: The Finance 
Ministry and the Health Ministry should see 
that so far as rural water-supply  is  concerned   
.   .   . 

MR. DEPUTY CHAIRMAN: He is on 
'income-tax' now. 

DR. B. GOPALA REDDI: We are doing 
our best now to see that in this month also and 
in the next financial year, larger amounts are 
collected. We are examining the matter also. 
Sir, I have replied to all the points. 

MR. DEPUTY CHAIRMAN: The question  
is: 

"That the Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of India for the 
services of a part of the financial year 
1959-60, as passed by the Lok Sabha, be 
taken into consideration." 
The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall now 
take up clause by clause consideration. 
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Clauses 2 and 3 and the Schedule were 

added to the Bill. 
Clause 1, the Enacting Formula and the 

Title were added to the Bill. 

DR. B. GOP ALA   REDDI:    Sir,    I 
move: 

"That the Bill be returned." 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill be returned." The 

motion was adopted. 

REFERENCE  TO   THE  PHARMACY 
(AMENDMENT)  BILL,   1959 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Mr. Deputy Chairman, Sir, before we take up 
the next item on the Agenda, I would like to 
make a small suggestion for your considera-
tion. We have got only twenty-five minutes 
before us and it will not be sufficient to 
consider such an important Bill as the 
Pharmacy (Amendment) Bill. I would, 
therefore, suggest that the Pharmacy (Amend-
ment) Bill, 1959, be held over, and we might 
take up the half-an-hour discussion. 

MR. DEPUTY CHAIRMAN: Does the 
House agree? 

SEVERAL HON. MEMBERS:  Yes. 

MR. DEPUTY CHAIRMAN: It will be 
taken up during the next session. 

HALF-AN-HOUR   DISCUSSION    RE 
THE IMPORT AND DISTRIBUTION OF 

KEROSENE        AND      OTHER 
PETROLEUM PRODUCTS 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Deputy Chairman, Sir, for the last few 
years, we have been 

giving our attention to the question of the 
distribution of petroleum products in this 
country and also the question of prices of 
such products. The object of this discussion is 
to raise certain points and to draw the 
attention of the House to certain important 
issues involved in them. 

India's total oil imports are estimated to be 
about 5£ million tons annually, for which the 
country is spending about Rs. 100 crores in 
foreign exchange. According to the latest 
figures in the Eastern Economist of March 6, 
1959, a copy of which I have got, you will 
find that the imports of crude and partly 
refined petroleum and petroleum products in 
1957 were of the value of Rs. 107,51,00,000 
and in the next year, 1958, they were of the 
value of Rs. 74,80,00,000. It is here. This 
important branch of our national economy is 
entirely controlled by foreign monopolists, not 
only as regards imports, but also as regards 
distribution. In other words, they are in 
complete control of the distribution of such 
petroleum products. The foreign monopolists 
who hold an unchallengeable sway over this 
branch and who are in control of distribution 
are the Burmah Shell, Stanvac, Caltex and the 
Western India Oil Co. connected with French; 
monopolists having a very small share in the 
business. Now, I would like to know from the 
Government as to whether they have made 
enquiries into the activities of distribution and 
they have noted the plunder that goes on in the 
name of this oil trade on the part of these 
foreign monopolists. 

There are a few glaring facts which cannot 
escape the notice of any one who has had 
anything to do with the problem. Take, for 
instance, the price of kerosene. Kerosene oil is 
a commodity which goes to every house. It is 
the largest item of import, representing about 
30 per cent, of the total imported oil products. 
We are importing approximately 1J million 
tons of kerosene, for which we    are 


